
l, Clandffd,,l (,*rprdrn/Nr.u)

Date /- o 5-

38 Y7
J)),CHANDIGARH ADMINISTRATION

HOME DEPARTMENT

NOTIFICATION
Chandigarh, datqd the l8-c$-141$

24
I

NL.sze-Htltts)-zor & ll&69 ln exercise of the powers confened by

;H;;; ;ii6;^;nd Miniase Act, leoe (7 of leoe)' as ambnded from

Ifi'.:'i" tiri"'r"o in ,i"* ot tf,e Government of lndia' Ministrl of Home

ifr;; ;;liri";i6n dated 19.04.2016, the Administrator, uniqn Territory'

;;;;;;r'h ;;based to maxe the following Rules for the Registration or

Anand f,4arriages for the Union Territory of Chandigarh' namely-

the Official Gazette

SecretarY, Ghin<ligarh Administration.
ty Commissic'ner of(c) "District Registrar" rneans the DePu

Union Territory, Chandigarh.
es/Naib-(d) "Registrar" means the Tehsild ar ( Revenue/Co

otherTehsildar) of Union Territory, Chandigarh ori any

Officer appointed by the U.T. Administration for the said

purpose:
(e) "Form" means the form aPpended to these Rules; ;

(0 "Register' means the Regisle of Anand Marriages;
(g) "Anand Marriage" means a Sikh Marriaqe sol emnized by

"Anand" commonlY known as Anand Karaj solem n ized under

the Act;
(h) "Foreign national" means any person who is not lndian

citizen and slrall include Persons of lndian Origin (PlO) and

on-resident lndian" (NRl) means a person of l+dian origin,
o is either permanently or tempora rily seqted outside
a for any of the following Ptlrposes:

(i) For or on taking uP emPloyftent outs ide lndia; or
(ii) For carrying on a business or vocatio n outside lnd ia; or

b aaaa (iii) For any other PUrpose, as would
tances [o

indicate his/her
intention in such circurrts stay outside the
territorial limits of lidia for an uncertain or d ete rm inod

period frrr fulfilling or compleling such pur jrose;
iBridegroomU) "Relations" means the family tnembers of the

and the Brido
(a) Paternal
(b) Uncle an
(c) Brother;

, apart from their parents, namely:-
a d maternal grandfather/g ra

efinitions- i

r]'in"t; rn"rn. the Anand Marriage Act, 1909 (Central Act 7 of

19og): as amended from time to time. i

rh\ ':;;i;'f 
- R;;i;tiar of Marriases" means the I Secretarv

'-'"onc"tn"ul Chandigarh Administration or an officer
,rifr"ti".o' by him not below the rank ofr Additional

Sho rt title a nd commence ent-

These rules may be called the Chandigarh Anand Marriage

Registration Rules, 2018.
These shall come into force on the date of their prlblication in

9 t1,s'
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(ii)

Overseas Citizens of lndia (OCl);



(e) cousin' - "--'d in these rules, but not
words and exPressions us(

.;:';;"'l';;r; ih" ""." meanins as assigned to them in

the Act.
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The Registrar shall maintain register of Anand Marriages in Form -V

Mai ntena s:-rrraqrofReoisce of4

The parties to an Anand marriase 3t unv.:l tl:lt-!:fl:
or relations, as the case may be, shall-presenr tne

memorandum in Form-I, before the Registrar ol

il;;;i;;;. i;; resistration of marriase within a period of

itri"" ,i"ntn" ttom the dat" of such marriage'. :

lf one of the parties to the marriage is Non-rssldent lnolan'

in that case, they shall attach all necessary intormauon

as specified in tlle Form l'A, alongwith the memoranoum

of marriage in FormJ'
1i"-.",iot"nUrm shall be accompanied with a fee of

(r)

(ii)

P
arnaoenofistratior Requm foorandtion of mementa

of
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(iii)

(iv)

I

(1) tn case the Parties to an Anand t arriage or.Jny of.their

Darsnts or relations, as the case may bq' submits

["..7"ra-rr'roii"gi.trrtion of marriage to tlre Registrar of

Marriage, UT Chandigarh'

{ii) after the expiry of a period of three months but within a

" llii"J or on"-v""r. fiom the date of solomnization of the

il"rrirs;, iu"i, *"tti"g" shall be registered only.after
obtain'irg the written permission of the District Registrar

"i rvr"iiiiq"", UT chandigarh, subiect to p?ymen-t of a

iut" f"u oi R"'ts0/' in addition to the fee' as specified in

sub-rule (3) of Rule 5; and

(iiil after the expiry of a periocl of one year or abcive from the

date of solemnization of the marriage' such marrlage

.ft"ff o" registered only after obtaining ithe writtelr

permission Jt tn" cni"f Registrar of Marriages' subiect

io oavment of a late fee of Rs'200/- in additiQn to the fee

as'specified in sub-rule (3) of Rule 5' :

tipulated period"it\./lemorandum subtn itted atter the s

(2) The pafties
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Notary or a
Administration

ffi
a s bu m1 hsn bLI uba errerefe d

thba tte dteudda vth na va on s
e UTd b thu oth zeflafceoffi vrn hotv

nbU m s oo r ts tea se oS Sn fethb nd se rc

6

be
pla ce

the ir

!



The oarties to the Anand Maniage shall prepare

rnernoi"narrn in duplicate ln Form- ll and submit tFe same-Io

ii" Reqistrar atongwith documents to prove the solemnlzallon

:it#;;;. di-n" .atiii"tion of the Resistra'r alonswith

Reoistration Fee of Rs,l00f (Rupees One hundred..onry)

witiin a period of thirty days lrom the date of solemnlzatlon oI

their marriage.

Provided that for the Registration of Marriage Solemnised

#;;;-td ;ilr"nceme-nt of thes€ Rules' memorandum

.iirii"'lru'i,lii"a within a period or one vear from the date of

commencement of these Rules'

The Memorandum shall be signed by both the pErties to the

marriage and at least two other persons who have witnesseo

the Marriage.
iL'*,iLl- o the marriage who have not regiStered their

.riti'""" *itnl. the perioi specified under sub-(ule (i) may

oet the]r marriaqe registered by submitting the Memorandum

io the Registrai in Form-ll and a Declaratiol; il. tso'L1'l
alonowith Jther documents to prove the solemnization ot tne

ilIiiYiiil't"'ii.ri, iitlii""ti"" or the Resistrar and Resistration

fee of Rupees two hundred:

(ii)

(iii)

P onqistraure for Re
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Where on verification and scrutiny of the Memorandum 

^and
documents received under sub-rule (1) or sub-rule (z) ol .Kule
5, the Registrar is satisfled that the marriage has Deen

solemnizedl he/she shall enter particular of the marriage in the

;ii;;;; i..r" , ."rtiti.rt" of Anand Marriage iri Form lV'

W-here the Registrar has reason to believe that:- 
I

The marriage between the party has not beJn performed

in accordance with the Anand Marriage cererytontes; or

The identity of the parties or the witness testifying the

solemnizatron of the marriage is not established: or

i-r.r" l"*rn""t tendered b-efore him/her do not provide

the marital status of the parties; or i

ihe oarties to the Anand Marriage have Yalid age for

tttarriige i.e. 18 years for the bride and 21 years age for

UiiJ"gi""r, he/she may, call upon the parties to produce

such further information or documents as he/she may

deemed necessary or sought police verification report, for

establishing the identity of the parties and lwitnesses or

correctnesi of the information or documentsi presented to

him/her within a period of 30 days from the receipt of

a rrlananandfica

U)

(ii)

Memorandum

istra on o

(a)

(b)

(c)

(d)

rrlafiU n

The R istrar shall rovide two co ies of certificate of Anand

o
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Self Government
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reasons to be recorded in writing refuse
ge, if the parties to the marriage fail to

s issued by him/her under Sub-rule (ii) of

an application made by any party to the
at there is a typographical or clerical

ade in the Register or in the Certificate of
the name, age or date of marriage, he /

correction with previous sanbtion of the
affix his/her signature to each such

:

nand ae
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Registration in relation
she may make suitabl
District Registrar an
correction

The Registrar may, for
the Registration of Ma

the

comply with the directio
Rule 6.

Correction of entr

marriage, if satisfied
mistake in the entries

13

(i) Any person aggrieved by the decision of the Registrar, may
flle an appeal tol the Diskict Regiskar within the period of
three months frbm the date of communicatibn of such
decision. I i

l

Provided that the del5y, if any, in filing such appeal may be
condoned for the reasons to be recorded in writing by the District
Registrar, if the DistrictiRegistrar is satisfied that the applicant had
sufficient cause and refsons for not preferring an apteal with the
specified period. I it:(ii) The Disvict Rigistrar shall, after giving opportunity of

hearing to the larties concerned, dispose o! the appeal
preferably within,the period of fifteen days.

(iii) Any person aggiieved of an order passed by the District
Registrar of marriages, may flle an appeal to the Chief
Registrar of malriages in Form-lll within a pgriod of sixty
days from the flate of receipt of copy of suih order. On
payment of a fed of Rs.500/- in the form of court fee stamPS.t!

Submission of report of the marriages registerod:-

(1) The District Regislrar of Marriages shall prepaie the report
of the marriageslsolemnized in UT Chandig:irh, in Fonn-
lV and submit the same to the Secretary cohcerned, on
quarterly basis. I 

I

(2) The chief Registiar of Marriages, shall issue ilirections to
the Registrar of Marriages, regarding maintenance of
records/registers; from time to time, as he deems fit.ti(3) The Chief Reglslrar of Marriages may direct the District
Registrar of Marliages, to periodically inspect the records
of the Registrar df f\flarriages, UT Chandigarh.

(4) The Registrar Shail also forward particulars of the
corrections made under Rule I with the date of correction
and a copy therebf to the District Registrar.

I

i.
I
I

I
i

i

I

I
I
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I

I

I

z. Appeal:-

I
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The Registrar shall forward the dupticate .copies- of lhe
Memoraidum received in a month to the District Registrar

before the 1Oth day of every subsequent month.
The originals of ihe Memorandum received by thF Registrar

and dup'licate copies fonr.iarded to the District Registrar, shall

be retained. I

The Registrar shall also forward the particulars of the

correctio;(s) made under Rule 9 with the date of cofrection and

(i)

(ii)

(iil)

Filinq of Memorandum-

aco thereof to the District R istrar.

qhandigarh, dated,
Ihe 22"d May, 2018

I

\o.526-H lll(3)-2018/

i A copy is forward
Chandigarh with the request
rdpublished in the Chandigarh
,.0

!

Np.526-Hlll(3)-

I

the:

Administratori
Union Territory, Ch'andigarh.

Chandigarh, dated the

ed the Controller, Printing and Qtationery,
that the above notification mqy please
Administration Gazette (Extra-ordinary)

UT
be

and

copies thereof be supplied to this Administration.

- 1 -t-sd :

Additional Secrbta
for Administratol,
UT Chandigarh

Deputy Commissioner, Union Territory, Chandigarh.

2018/ | le (6 chandigarh, dated the jlt-og-2qA
1\5

copy is forwarded for information and necess?try actiod to

ry Home.

ry Home,

2. Additional Chief Regiskar of Marriages, UT Chan igarhd
I

I\.^-/
ditional SUcAd

for Administrat
UT Chandigarh

l>
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FORM.I

lsee Rule 4l

GISTER OF ANAND MARRIAGERE
I

M".a".!ol. Date of

2. Placc of
Marrlagc:
(spoctfy hs[,
ruditorlum etc.)

Ircal Arca Vlllage Tsluk Dislri ct

Signaturc of thc Husband

Signatur. of th.

l. Details of to th'e Marriagc ( As o[ thc dat. of mar'!i.gc)

Photo of the
Husbaad to be

I

i
Photb of thc

Husbing to bc
afflxcd

I

Details Husbond wtle

(a) Name ln full
(io capital letters)

(b) Nationality

(c) Age & drte of 'ltrth
(sufficlcnt proof shall bs
p!oduced)

(d) Permanent Addless

(e) Prescnt Addrebs

Previous maital status
Married
Unmarricd
Widowcr
Wtdow
Dlvorccd

*(0

(g) Whethcr aDy spousc is
llvlng (if yes, numbc! ofspouse
livlng) i

(h) Name offathci or guErdian
& thc lclatlonshlp i

(i) Asc 
i

(ii)Adilrcss

(i) Namc of mothcr

(i) Agr

(ii)Addrcss

*Put ( ) mark on !v is applicablc.

i

I

I

I

I

I



I

2. (s) Namc:

(b) Addrcss:

5. Date of of
6. Details of

Datc:
Rrgtstrar

Rcglstr&doD

ofma!raige,

SPACE FOR OFFICE USE

ofmelriage/Age prcof tequitcal undcr rules:

/ (Year)

Rcgistrar

i

I

I

4. Wiiloss of soiemaization

L

l. (a) Name: !

I

(b) Add!.ss: i



,f:
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1026 PUNJAB GOVT. GAZ (EXTRA). DECEMBER 19, 2016
(ACHN 28, 1938 SAKA)

FORM I.A

lscc Rut. 5(2)l

Foreipn Nitional.

It shall bc mandatory forsuch panics ro disctosc ond mcnrion in wririnS the following delajls:

l. His/hcr Passport Numbcr:

2. Namc aDd place of rhc Paslpo(
rssurnS counEy:

3. Validityof Passpon:

In case of env marrieoc- whcrc otre of thc pertlcs ls Non. Residcnt Indien or

Permancn! Rcsidcntial addrcss i0 thc

country of currcnt ove6;ai abodc

5. Officiawr'ork addrcss in $c couoky of
curtcnt ovc6cas aH!

6. Valid, prcsellt SocialSccurity oumbcror
any such similar othcridcnrification proof
officially issucd by rhc counrry ot

abodc.

This infomr.Lion shall be entllld in the ccrtificstc ofmaniagc asal$o iI the maniagc rcgistcr,

I



MEMORAND

FORM.II
lSee Rute 5(.)l

UM FOR RBGISTRATION OF ANAND MARRIAGE

l. Datc ofMaltiage:

2. Place of
M&rrlEge:
(sp.cfy hall,
auditorium etc)

Local Area Village Taluk District

3, Dcteils ofPartles to thc Marrlage (As on the date of matriage)

nt"EusbondDetaib

I

(a) Namc in tull
(h capltsl lcttcrs)

(b) Natiomllty

(c) Acc & date Jfbirth
(sufictcnt ploof phau be
produced) i

(d) Psrmancnt Addrcss

(") Pt"""t t,c,aal".t

Previous marital status
Married
Uamarried
Widowe!
Widow
Divorccd

-(0

(g) Whether .ny spousc 18

living (lfycs, nuni-bcr of spousc
living) l

signature with datc

(h) Name of fathe!
(i) Ase

(ii)Addless I

SlBnaturc q,ith date
a consenting party)

(if he is

(t) Name of

(l) Atc

Signaturc with datc (ifshc i6
{ conscndng party)

mother

(ii)Address

IPut ( ) mark or whlchcver ls appllcable.

I

I

I



+ WiAess ot

i t.1a; N"-",

ofmarraige.

ft) Address:

(c) Slgnature lMth date

2. (!) Namc:

(b) Address:

(c) Signaturc wlth date

3. Detalls of Doauments/rccords/proof of Earrlagc/Age proof required under rules

Declaration of the Parties

We....,.........,........

above are true best of ou! knowledge alld belief.
..,..,,do hcrcby declare that thc details shown

td tuc

I

i

I

Received by Post/in Person on.......,.,..,.....,.,...........

(For Office Use)

Signatu!e the partics:

Registrar

Registrar

Placc:

Drtc:

Husband

Wife

I

2.

-.-l:::.i:{

solennlzadon
I

I

I

Registercd in ofMarri&ges (Common)
Rcgn. No.



.. - iL{i:i]

FORMNO..[I
lsee Rule 5(3)l

DECLARATION

Placei
Dater

LOCAL

Signaturc ofhusband Si$r.tur. ofwifc

TO BE AT:TESTED BY GAZETTED OFFICER /
/ MEMBER OF LEGISLATTVE ASSEMBLY /

GOVERNMENT INSTITUTIONS

(Name of the husband and wlfc) do hcreby declare

I

submltted wlthin the
I

,.......(spiclfy reason).
I

solctnnizatlon of thc
I

I

MEMBER
MEMBER

OF
OF

the mardage

betwccn.,.....,.,,.,,.,.,1,...

solcmnlzed on........., ...,........,............4nd !he fact is personally known to me.

I

could not be

to prove the

I

I

tnJt
I

SignaNre with place, date and scul



)
'Bc6tstratloa 

NoJ with ycar.".'..-.-...........'

I

Drtc ofRcgistra$on

Issued under niy hatrd ahd seal on this the.

Registrar

(Name ofLocal Area)

day oi.

I

i

I

i

i
I



FORM NO.-IV

lSee Rule 6)

artment of................

CERTIFICATE OF MARRIAGE

llssuerl undlr RuIc ? of the (N8me of the State) Anand Marriages Rogistration
I

R.ulcs,20l8l
L

I

I

i

I

Cerificate No. .....

Datcd......,...,.....
I

This is to cerdry that thr fotlowlng information has bcen t&kcn fro# thc Register of
I

Ananrl MarriasJs malntaincd ir Form No. I in thc Office ofthe Registrar ol "" " I '""" "' '-l
Oocal srea). i IIIlt

I

1. Datc of marriagc......,,.............-......'. I

2. Placc ofiMarr18gd.....,...................'.... ........'..(as in Form no' l)

3. Details ofparties to thc marriage

w+EwbondoelTir

(a) Narue in fuli
(ir capltal lctt.rs)

i(b) Nationality
i

G) Ase & d8te dfbirth
(suflicicnt proofishall bc
produccd) 

I

(d) Occupation

(e) Perm&ncnt Addtcss

(0 Name of parpr

and the rclationshl

(ii) Mother

(iii) Guardiat!

(i) Fathcr

ts or gusrtllaD

p

(Ofiicc scal covcliDg
photographs) 

!

Photographsi

/

,

covERNMENT OF......,....................... I

I

I

i
i
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